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Original Applecation No_ j O) 
I&se Petition No. 

-f:aitem'pt Petition It,__________ 

Rew APPlication No, 

- 
Vs- 

Adio•i ate f o r t h e 

Advoh+e for the 

Tribunal 

Heard learned counsel for the 130.8.02 	
parties. 

• 	 Application is admitted, Call for 

records. ieturnable by four weeks. 

A 	
List on 27.9.02 for orders. - 	- 

• 9 
tI- - 	'iceChajrman 

( 	
• 2 f 

On the prayer of Mr.S.sarma. 
• 	

iearn& couns4 fortheResppndts 

four weeks time is allowed for Lung 
• 

	

	of written statement.. List on 15.11.02 
I for orders.. 
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29.11.02 No written statement so far filed 

by the respondents. Further four weeks 

time is állàwed to the respondents to 

file; written statement. 

List on 3.1.03 for orders e  

Vice-Chairman 
Im 

•V 	Jti, cJv 	Q~4iC'JO 

t  
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- 

24.1.03. \  Present : The HOri'bie Mr justice D.N. 
Chowd.hury, Vice.-Ciairman. 

- -.T}(erd Ms T.Roy, learned ouiis 	for 

the äpplicánt and Mr AlbChakrahor.y, learned 

counse I appearing on behlf of the Railway 

I 
	 st.anding counsel. This is a pensionary 

MOO 	 mat€er and the respondents. are yet to 

sub it written tatexnerit • On the prayer 

of Mr chakraborty three weeks further time 

IS allowed to submit written statement. 
List on 14.2.03 for order. 

ce-CIran 

pq 	 - 

14.2.2003 	The matte relates to family 
a ... - 

pension and pensionary benefit to the 

applicant. The res pondents are yet to - file 

• 	written statement-though t ime granted. Put 

the matter again on 21.3.2003 -to resolve 
the matter finally. 

- 	 . 	 . . 
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21.3.2003 
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NO written statement; so far filed. 

The respondents are a1lved time upto 25.4. 
2003 to - file -written statement, if any, as 
a last - chane, 
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25.4.2003 	Written statement filed. The case may 
now be listed for hearing on 18.5.2003. The 
applicant may file rejoinder, if any, within 
two weeks from today. 

~Vice-Chairm`an 

23.5 0 2003 	On the prayer of Miss T.S. Das, 
learned counsel for the applicant, the case 
is adjourned. List again on 4.16.2003  for 
hearing. 

Vice.Chairman. 

mb 

4.6.2003 	List this case on 11.7.2003 
alongwith M.P.62/2003 for hearing. 

Vice-Chairman 

11.7.2003 	put up the matter 4gain on 8.8.2003 
for hearing. In the meantime ?r.S.Sar-
ma. learned counsel for the respondents 

stiall obtain fresh instruction on the 

matter. Mrs.S.Deka, learned counsel for  

the applicant also provided some parti-

culars to Mr.S.Sarma in this regard, 

1, 
Vice-Chairman 

S. 8.22 003 	Onthe prayer of Miss U. Dasi learned 

counsel on behalf of Tr. S. Sarrna, learned 
counsel for the respondents the case is 

adjourned. Put up again on 1 !8.2003 for 
hearing. 

Vice-.Chairman 

mb 
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13.8.2003 	Heard the learned counsel for th 

parties. Hearing concludd. Judgment 

delivered in open court, kept in 

separate sheets. The application is 

disposed ct. No order as to costs. 

ice-Chairman 

nkm 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHTI BENCH 

268 of 2002 
I I. 

13.8.2003 
DA.T.E OF DECISION  

Suit Renuka Ray 
• • • • • • • • • • • • • • • • . . . .A.PPLICANT(S) 

Ms S. Deka and Ms T. Das 
................ •........ ...,......... ...I)T0c1'E FOR THE 

APPLICANT(S). 

VERSUS- 

iThe Union of India and others 
• •o••••••• • • •e,•e•, e • • a • • •ee.a.a.• . . . a. • a. • • • a. .RESPONDEII'(S) 

Mr B.K. Sharma, Railway Counsel and 

Mr 1  S. .Sarma, Advocate FOR THE  

RESPONDENT(S). 

HON'BLE MR. JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

HON t  BLE 

Whether Reporters of local papers may be allowed to see the 
judgment .7 

To be referred tothe Reportet or not? 

Whether their Lordships wish to see the Lair copy of the 
Judgmebt 7 

1. 	Whether the judgment is to be circulated to the other Benches 7 

Judgment delivered by Hon'ble 	 Vice-Chairman 

.1 

H I 

I - I 
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IN THE CENTRAL ADMINISTRATIFE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.268 of 2002 

Date of decision: This the 13th day of August 2003 

The Hon'ble Mr -Justice D.N. Chowdhury, Vice-Chairman 

Smt Renuka Ray 
Wife of Late Dwijendra Ray 
Resident of Rukminigaon 
N.N. Baruah Path, 
Guwahati 	 Applicant 
By Advocates Mrs S. Deka and Ms T. Das 

- versus - 

The Union of India, through the 
General Manager, 
N.F. Railway, 
Maligaoli, Guwahati. 
The General Manager 
N.F. Railway, 
Maligaon, Guwahati. 
The Chief Electrical Engineer 
N.F. Railway, 
Maligaon, Guwahati. 
The Divisional Railway Manager, 
N.F. Railway, 
Lumding 	 Respondents 

By Advocates Mr B.K. Sharma, Railway Counsel 
and Mr S. Sarma. 

ORDER (ORAL) 

CHOWDHURY. J. (v.C.) 

The core issue relates, to providing of retiral 

benefits to the applicant. The applicant claims to be the 

wife of Late Dwijendra Ray who died while he was in 

service as an Electric Fitter at New Guwahati, N.F. 

Railway. The applicant pleaded that after the death of her 

husband she left for her original residence with her two 

minor sons and therefore she could not pursue the matter 
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with right earnest. According to the applicant her husband 

was appointed as Khalasi (p) on 22.8.1947 under the AEE7 

Maligaon vide order No.E/255/l/444 dated 5.2.1977. The 

applicant pleaded that she was a totally illiterate person 

and because of her ignorance she could not pursue the 

matter with right earnest. Finally, overcoming all 

difficulties she submitted a representation before the 

authority on 27.12.2001 for remedial measures. Failing to 

get appropriate remedy the applicant moved this Tribunal 

for redressel of her grievance. 

The respondents raised the plea of limitation and 

contended that the applicant's husband retired long before 

the establishment of the Tribunal. Even otherwise the 

claim of the applicant is stale and time barred. During 

the course of hearing also the respondents pleaded that it 

is difficult to place the facts before the Tribunal for 

want of the records. Time was given to the respondents to 

get hold of the records. 

Mr S. Sarma, learned counsel appearing on behalf of 

the Railway Standing Counsel, took enormous trouble to get 

the records, but expressed his inability to get the 

records. 

I have heard Mrs S. Deka, learned counsel for the 

applicant and Mr S. Sarma, learned counsel for the 

respondents. The plea of limitation raised by Mr S. 

Sarma is no doubt a substantial question of law. 

Predictability and certainty is, one of the facets of law. But then, 

'here the matter pertains to pension and other retiral 

benefits of an employee. Retiral benefit is not a bounty 

provided by the employer. It is a vested right of the 

employee. Non payment of pension is a wrong, a wrong of 

continuing.......... 
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continuing nature. In the circumstances the application 

cannot be dismissed on the score of limitation. However, 

on the basis of the scanty materials it is difficult to 

issue any direction on the respondents for giving the 

pensionar benefit to the applicant. The applicant 

referred to the provisional list of seniority of Khalasi 

(P) in the scale of pay of Rs.70-85/-(AS) as on 1.4.1965. 

The said provisional seniority list indicates that the 

applicant's husband, Late Dwijendra Ray was born on 

28.7.1926. He was appointed as Khalasi (P) on 22.8.1947. 

The status of Late Ray was shown as a confirmed employee. 

The said communication at column 6 also indicates that the 

length of non-fortuitous adjusted service in the grade was 

computed as 17 years 7 months and 10 days against the name 

of Late Ray. If we go by that communication then the 

deceased husband of the applicant had rendered about 

twentysix years of service till 20.8.1972. But this is 

only a tentative finding. In my view the matter requires 

to be further probed which can only be done by the 

department and come to a definite finding on this. 

The learned counsel for the applicant also referred 

tot he factum of the applicant handing over the Quarter in 

which the family of Late Ray including the applicant lived 

in New Guwahati in 1973. 

Considering all aspects of the matter I am of the 

opinion that this is a case which requires consideration 

at the hand of the respondents who are the lawful 

authority to take care of the situation. The applicant is 

accordingly dirrected to submit a representation narrating 

all the facts before the Divisional Railway Manager, N.F. 

Railway, Lumding within two weeks from the date of 

receipt ......... 
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receipt of the order. If such representation is made the 

Divisional Railway Manager shall consider the same 

sympathetically and pass appropriate order as per law to 

provide the palliative to the applicant and her family. 

This direction is given on the peculiar facts of the case. 

It is also expected that the respondent No.4 on receipt of 

the said representation shall take its decision as early 

as possible, preferably within four months from the date 

of receipt of the representation. 

With the above observation the application stands 

disposed of. No order as to costs. 

D. N. CHOWDHURY 
VICE-CHAIRMAN 

nkm 





IN THE CENTRAL ADMINISTRATIVE TRIBVNL 

GUIAHPITI EENCH : GUWAHITI 

O.A. NO. 	. . . . 	. 12002 	- 

1. Smt. Renuka Ray 

Wife of Late Dwijendra ay 

Resident -. Rukminigaon 

• N.N. Baruah Path. 

Guwahati - 22. 

Applicant. 

-versus- 

Union of India 

(Through general Manager, 

N.F. Railway, Maligaon. 

• 	 Guwa hati - 11) 

General Manager 

N,F. Railway, 

Maligaon, cuwehati - Ii 

3, Chief Electrical Engineer 

N.F. Railway, Maligaon, GuwEihatI. 

) 	Railway Manager, 

N.F. Railway, 

Lamding. 

pjaidents. 

Detaiis.of Application : 

1, Particulars of the order against which the application made :-

This application is made for retire • benefits on dea 

of husband (PF, DCRG, Family. pension/exgratia pension), 

ontd :. 2/ 
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26 	Jurisdiction : 

The applicajitem declares that the subject matter 

of the application i s within the jun sdi cti on of thi s 	'ble 

T ni bun al. 

Limitation :- 

The. applic ant deci ares that the application is within 

the period of limitation under Section 21 of the Administrative 

Tribunals Acts, 198.5, the prayer is for retiral benefits etc. 

including pension. 

Facts of the Case :- 

4.1, 	That the applicant is a citizn of India and as such 

is entitled to all such rights and privileges guaranted bythe 

Constitution of India. 

• . 4,2. 	That the applicant is the widow of Late Dwijendra Ray, 

who died while in service on 20,8. 1972. Her Late husband had 

been working as. electric fitter at New Guwahati, N.F. Railway. 

After his death, the applicant went to her original residence 

at Dhubri with her two minor sons, Her Iusband was an confirmed 

employee in the N • F. Railway as per provisional Seniorty List. 

Copy of the provisional Seniority List 

is enclosed as Annexure -A. 

• 	That your applicatte begs to state taht her husband 

was appointed as Khalasi (F) on 22.8,1947 under AEE/Maligaon vide 

. 	E/255/1/444 dated 5.2.77. He died on 20.8.72; suffering from 

cancer and leaving behind the applicant and two minor children. 

4.4. 	That the 411licant begs to state that she had not recei- 

ved any benefit from the N.F. Railway after the death of her 

husband. The applicant had to liye with great hardship with her 

cFiidren in the remote village of Dhubri District. Now the applicant 

has heard that in 	cases the Railway authorities sent 

Contd, . 31- 
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welfare Inspectors after such deaths of employees4 But the 

p1icant did not get any such assistance4 

4.5k 	 That the applicant states that there is none 

in her family to look, after and she has to maintain her famit 

with acute financial crises. Nobody has advised her to claim 

family pension from the respondents or other retirement benefits. 

After coming.to Guwehati, she has came to know that she would 

get family pensibn. Thereafter, she suthütted a representation 

before the concerned authority with an affidavit to substantiate 

her claim fbr getting family pension. 

Copy of the representation dated 

27.12.01 is enclosed as Annexure - B 

I • 
	

the applicant begs to state that the res- 
8 

pondent.No. 3 vide let ter No. E/WB/HQ/pt. II dated 21-01-2002 

infonned the applicant to furni. ski the p arti Cu]. ars for -ft xati on of 

pension and payment thereof. Accordingly the applicant submitted 

the particulars to the respondts on 16,2,2002. 
- 

Copy of the particulars s'i.thnitted on 

16,202 is enclosed as Annexure - C.  

4,74 	 The applicant is illeterate and did not know 

anything about conditions of service of her late husband and had 

to suffer distress with two minor Sons. 

4.8 0 	 That the applicant has come to know that 

ailway authorities have made a scheme for payment of ex-gratia 

payment to old retired employees or their dependantslike the 

applica-t (Widow). 

4.9. 	. 	That this application has been made bonafide and 

for the causeof justice. 

Contd . . . 
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5. 	Ground.for Reliefjs) with Leal Provisions : 

For that the applicant is entitled to faily pension 

• 	 as her husband was a confinned employee of the N.F. Railway. 

5.2. 	For that the deceased employee rendered service in the 

.N.F. Railway since 1947 till his death on 20.8.72. Therefore, he 

rendered more than. 20 years of service, 

5.3 • For that it I s the ii. ability of the resp ondts to p a 

the family pension and other benefits as per Rules whenever becomes 

due azdxpqa and payable. 

5,4 9  For that the respondents had not informed anything 

regrd.ing family pension or 	pensionary benefit to the claimant 

since 1972. 

5.5. 	For that non-payment of family pension and pensionary - 

benefit caused undue hardship to the applIcant. 

5.6. 	For that non-payment of pension and peTnsionaly benefit 

is v1ol ative. of Articles 14, 16 and 21 of the Constitution of 

India. 

5.7. 	For that claim for family pension and pensionary benefits 

is a constitutional right of the applicant for the period of 

service rendered by her deceasedhusband in the N.F. Raiiwa as 

a confinned employee, 

5.8. 	For that the applicant is entitled to P.F. Money of 

her deceased husband with D.C.R.G, 

• 6. 	Details of Remedy Ethusted : 

• 	 The applicant begs to state that there is no other 

remedy under any r'ule. However, the applicant submits representa-

tion which is not disposed of till date, 

7.
. 	

Matter not Pendjnbefore any other Court: 

The applicant further declares that shehs not previously 

filed any appliction, writ petition or suit regarding the matter 

in respect of which the application has bedn made before any cour 

Cond 
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of law or any other authority or any bench of the Tribunal and/or 
N 

any such application, writ petition or suit pending before any of 

them. 

8. 	Relief Sought For :- 

Under the facts and circumstances of the case the applict 

prays that Your Lordships would be pleased to &= issue notice to 

the respondents to show cause as to why the relief sought for 

by the applicant shall not be granted, call for the recods of the 

case and on perusal of the records, and after hearing the parties 

on the cause that may be shown,' be pleased to grant the dollowing 

reiief(s). 

8,1. 	The family pension and pensionarj benefit/ ex-grati a 

pension, including any other reliefs shoyld be fixed as per Rules 

and make payment thereof. 

8,2. Provident Rund money, DCRG money interest at the rate 

of 18% per annum,  on the aiounts which has not been paid in time. 

Interim Relief Prayed For :-

Nil 

 
. 	 . .--'. 	 ._ -. 	 , 	 S 	 S 	 S 	•.t 

This application has been filed through Advocate 

PartIculars of Postal Order : 

(i) 	I.P.O. NO. 	, 	: 

(11) 	nate of Issue 	' 	: 

(iJi) 	Issued from 	 : G.P.O. Guwakiati 

(iv) 	Payable at 	 : G.P.O. Guwahati. 

Particulars of Encloseres : 

As stated in the Index. 

Vefjcatjon. 



VERIFICATION 

I s  Smt. Renuka Ray, wife of Late 

Dwijendra Ray, resident of Rukminigaon, N.N. Barush 

Path, Guwahati -. 22, aged about 62 years say. that I 

n the applicant of the above case and put my thumb 

impression and accordingly I verify that the statement 

made in p aragaphs 1, 4, 6 to 12 are true to my 

personal knowledge and those made in paragraphs 2, 3 and 

5 are true to my legal advice andthat I .  have not 

suppressed any material facts. ' 

• 	 kid, I s  put my thumb impression in this 

• 	ye ri fi cation on thi s the . . / J$ P. 	day of August, 

• 	2002, 

• 	 Signature 
Gu',ahatj. 

• 	 •••• 	

•• 

12- 	
1,21 
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N a ni 	e 	 I Date of !e 	 XLenth of non- 	I RE!!ARKS O  

	

Ko. I 	 Ibirth 	Iarnott. ror 	Xfortitous 	I - 	 - 	 I 	offg: 1adsted service X I 	I 	I 	lin tne grade 	I 

	

1 	 1 	1 	Ty 	M_D.T  2.  
- Shrj Chjta Rn.Chakaborty 	- 2-1-24 	-8--43 	Corif. 	21-7-23 	 - 

	

2. - - Purria Ch. Dey . 	 14-2-17 23-4-44 	Conf, . 20.2P-t/-O' 3. Ti  Sudhjr Ch, Baldya 	 10-6-25 17-6-44 11  

	

- q—/ç- 	 - " Barfim Bharl Kanjilal 	3-3-25 	28-6-44 	 2O-.- 03 ' 	 - Jirmrnadhury 	 8-12-08 11-7-44 	 20-8-21 	 - " Apuaya 	- 	 8-'2-11 17-7-44 - 	 20-S.-15 	 I - 	 " Sakhiram 	 5-3-22 	16-8_44 — 	 20-7-16 1 0jareL&. 	 1-11-20 1-11-44 	 20-5-0 	 / 'I  Kalacharid ibey 	 8-11-21 8-1'-44 	 20-4-24  - 10.. ' Sur.endrahakraborty 	22-11-2Q 1-12-4 	 20-4-0 	 I 	 ( " 	udhangshu Rn.Dut a 	16-)0-26 1-12-44 	U 	
20-4--C - 	 I " Rajani Yialfaker 	 31-12-16 31-12-44 	of 
	-20-3-.1 	

( 

	

12. " 	binash Ch. IXztta 	 1-1-19 	-l6-245 	 20-1-16 

	

" Natilal i4azumder 	 4-8-26 	3-745 	 -lg-a-29 

	

XB- u 	rjp.n Ch Das 	- 	7-'-10 19-7-45 	 19-8-fl 	.. 16 " Dharanj Roy 1-12-27 18-12-45  

	

!' 	iwljendra Roy 	 1 23725  • 	13. 	Basanta K. 1tta - 	21-6-25 2-126 	" 	
-7_3 	 - A 	 • 	 r tJendra c:.. is 	 1-3-24 	)-3-48 	 17-C23 

 
20. 	Jaznshed All 	 15-4-28 28-4-48 	 16-11-4 	 ' 21 	' -na -endra ath  Blswas 	3-5-25 	3-5-48 	 16-10-29 

 Nonaranan £S 	 1-7-21 	5.5...2.8 	 16-10-27 23. " 	anjk Lal JY. - - 	16--27 7-52s 	 16-10-25  iarloada Talukder 	25-5-43 
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,.. / To, 

The Divislonci Itthlwiy Mu)agor,  N.E Rilway, LumcI ing 

Subject: Fixation of pension and 
Payment thereof. 	. Sir, 

I beg to state that my husband late Dwijendra Ray who had been 
working as electric litter t New GuwohLj died of cancer on 208-1 

972 and since then my family pension has not yet 
t 	fixed and paid. I would like to 

state hiTn that I am an illUerate Woman having no kno4edge of railway rules 

and regulation and I had to live with great hardship with 
	? bhildren in'to1 	 I / remote village of Dhubrj District. After coming to Guwahafl I became aware 

of the fact that I should get family pension Accordingly i made an Affidavit to 
substantiate my claim for getting family pension, 

l, therefo 	pray to you kindseif to look into 4 he matter and settle the 
case of my family Pension at an early date,  

PieRse " acknowledge the receipt of.1his lotter. 	. 	•' 	1 Dajod:271201 	 , . 

Copy to: Yours F1iully 	 * 
GeneralManager (Welfaro) / Maligac,, 
DEE/ Guwahati 
A O/UWahat, 	

(S, Renuka Ray) S.S.E/New Guhat 	
C/o Dip Kumar Ray 	' for tnforrnat ion and flCOssary action 	
House, of Haladliar Deka please 	

Püt}, 
Guwahatj22 

I '  

' I  

\' \\ 

rr 	
) 

. 	 .., 
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/ 	 —  /.• 	 To, 	 A 
/ - 	

'ii 	'i •' 	 •n 	ir 	..,. 
I' 14. 	1. . 	III I I ui.y 

, 	 S 

1JuL 

Sub :- Fixation of Pension and payment thereof. 

With due rspect I beg to state the following as 
desired Yide your letter quoted above for the Fixation of 
pension and payment thereof at an early date. 

Name of the deceased employee :- Lat 1wijendra Ray. 	; 
Date of birth 	

- 28-07-1926. 
Date of appointment 	z- 22-08-1947 as Khalnai (P) 

under AEF/Maligeon. (This 
information is from the 
Seniority list iscucd by 
AEE/Maligaon vide No. / 
255/1/1 44 dated 05- 02.-77). 

14 Capacity in which he was working: Electric Fitter, 
5. Under whom he was working 	t— F'oremon /New Cuwahati. 

• 	6. Pay and adale 	 *— Not known. 
Date of death 	 :- 20+08-.1972 	• 
Copy o death certificate 	• - 	cu1'ea$, 

• 	Pukhuripurd Coan Sabba. 
Sa1kooháupportod by 
Afuidavit.(Copy enclosed), 

fl 	*.. 
hi

A 
 . 

Copy of death certificate, 

Yours Zaithil1t 

(Smt. *Ri~Jii  Ray.). 	 I 

dO. Dip Kurnar Ray. 
House of flaadhar Deka. 
Rukminigaon,N.N.Bax'uah Path, 
Quwahatj-781022, 

Ii 

14  

L 
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XAPR;y. 

BEFORE THE CE:NTRA L. ADMINISTRATIVE TR I BUNA L. 

GuwA Ar i BENCH 	GUWAHAT]: 

ft has  2.' 	L? 

Re n u k a R av  

pplicant 

Vs ,. 

Union of IncIic & LJrs 

!pgç.  

"Iritten statement submi tted by the Respondents 

That the Respondents have received a copy of DA and 

have gone through the same Save nd except the 

statements which were specifically admitted herein 

be low rests may be treated as total denial The 

saternents which are, not borne on records are also 

dni ed and the App 1 icant is put to the strictest proof 

thereof.  

2 	That before deal :Lncj with the parawise reply the 

aswer:ing Respor.dents beg to raise the question of 

mintainahil ity of the QA on the ground of del ay 

T:ing into c:onsideration the Sect ion 21 (2) (a) of the 

Aministrati ye Tribunal Act 1985 The issue raised by 

tI1e Applicant in this OA is pertaining to the period 

17172 and at this distant date the relief sought for 

the Applicant is not maintainable On the other 

hnd Apart from that there is no attempt at the end of 

tje Applicant to explain the delay nor there has been 
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any such april icat ion It is therefore the Resriondents 1 
prey that the OA may be dismissed on the cround of 

delay and laches.. 

3 	That with r'erierd to the statements made 	in 

paraqrephs 1 2 and 3of the OA the answarinc 

Respondents while denying the contentions made therein 

hog to state that there is no cause of action for 

fi 1 inri this application and this is hopel essly barred 

by 3. imitation.. 

That with recjerrj to the statements made 	in 

paragraphs 4.1 and 4.2 of the DA the answering 

Respondents t;h ii a denying the content ions made there in 

beg to state that there is no off ic ial record to show 

that the husband of the Applicant worked under NF 

Ral lwey as Khalasi and the seniority list produced by 

the Appi :icart cannot be treated as an authentic one and 

hence same is deni ad 

That with regard to the statements made 	in 

pararaph 03 of the OA the answering Respondents hag 

to state that the content ions reoardinq his appointment 

vide order dated 50.77 is denied. It is stated that 

the husband of the App I icent di ad on 22.. El 72 and as 

such his appointment vida letter dated 5..2..77 is far 

from truth and are denied 

6.. 	That with regard to the statements nede in 

eara.qraph; 4.4 . 4.5 and 4.6 of the OA 	the answering 

Respondents while denying the con tent ions made th rein 
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beg 	to 	ste 	that on rec:e ipt 	of 	the 	representation 

dated 27 	1:1 	2ø1 	the Respondents 	initiated 	enqu.i ry 	into 

the matter and to verify the truth and to trace out the  10 

records but no such record was available 	The App? icarst 

was 	asked to furnish the 	informations and as 	ocr 	t h e 

information 	it 	could 	reveal 	that 	apart 	from 	date 	of 

birth 	and 	other 	ir'elevant 	fact 	nothinq 	could 	be Z 

ascer ta:iras to whether he was actually employed 	under 

NF 	Rai iway and hence the quee:.t ion of payment 	of 	dues 

does not arise and as such (JA deserves to be 	dismissed 

with cost 

7 	That 	with 	recjard 	to 	the 	statements 	made 	in 

paragraphs 	47, 	48 and 49 of the OA 	the 	answering 

Respondents 	wh :1. 1 e 	re I t;erat:i.nc 	and 	reaff I rm:i.nq 	the 

statement 	made above beg to state that 	the 	Appi icant 

w:i th 	an 	intent ion 	to get some 	undue 	advantage 	and 

benefit 	preferred 	this CIA 	sppressing 	the 	material 

fac:ts 	before 	this 	Hon'ble TrIbuna1, 	It 	is 	further 

stated 	that an enqui r'y was made and an 	inspector 	was 

deputed 	to 	ver:i fy the 	truth but no such 	recorc: 	was 

avail ab I.e 	and 	from the 	aforesaid 	... act 	it can 	sanely 	be 

conc: I. ud ed 	that 	the husband of the Appl i c ant was not 	an 

emp :ioyee 	of 	th e Ra i. :Lways and as such 	the 	ci. aim made 	in 

this 	appl:ication 	is not maintainable 	and 	liable 	to 	he 

dismissed wi th cost, 

B. 	That 	with 	regard 	to 	the 	statements 	made 	in 

paraqraph 	5 	(Grounds ) 	the answering Respondents 	while 

denying 	the contentions ma;.de therein beg 	to state 	that 

the 	records do not 	reveal 	the fact 	t hat 	the App? :icant 's 
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husb and was ever emp toyed by the Rai iways and as such 

--there is noqround i n support 	her ci aim and as such 

present OA oeserves to be dismissed with costs 

IP 
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91, 	That with reqard to the statements made 	in pq
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par qrarhs 7 to 12 of the DA the ansuier:inrj Respondents 

while rei teratirig and reaff± rminQ the statements made 

above bec to state that under the fact and 

circumstances of the case no rel ief can be granted to 

the present Api icant and the OA deserves to be 

dismissed wi th cost 

10 	That the answering Respondents beg to state that 

the present C:A is barred by limitation and hit by the 

principles of we:i. ver estoppel and ac:q ....I escences the 

cause of action arise in this appi ic:ation during the 

period of 1971-72 and ti. 11 27 12 2øl she never made 

any app 1 icat ion and as such her c: I aim as made in this 

DA is hit by the principles of waiver and on this score 

alone no re ii ef can be c ranted to the p resent 

Applicant 

Yen ficat ion 
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I 	Thri 	 son 

açed about 	2--ye  ars 	resident 

..L 	9?L 	 pr'caentLy 	Aiorkinq  

NI- 	Raiiway, 	 dc' 
6' 

crc 	by aol emnly affirm and state 	that 	the 	statement; M 

made 	in 	this 	appi ic:ation 	from 	paragraph 

are true to my knowledge 	and 

those made 	in paractrapha 	_X_ 	'k 	 are 

matters 	records 	of 	and 	informations 	derived 

therefrom 	whic:h 	I 	bell eve 	to be 	true 	and 	the 	rest are 

my humb I e eubm I as i on b efore th is Hon h :t e Ti' i bun a 1 

Im 1 sign this yen i fication on_:h d a y of 

cpr'i 1. 
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